CENTRAL ADMINISTRATIVE TRIBUNAL

® BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar, '
Bangalore-560 038,

15 APR 1004

Dated:=~

APFLICATION NUMEER: _653/94,654/94, 655/94 and 656/94

APPLICANTS: . RESPOVDENTS:
Sri.N.Anandaraj and three Ors. v/s. Chief Superintendent,Central
To Telegraph Offide,Bangalore & Ors.
1. ' Dr.ﬂ.S.Nagaraja,Advocate,No.ll,Sujatha Complex,
: : First Cross,Second Floor,Gandhinagar,Bangalore-9.
2. The Director, Td ecom, Bangalore Area,Bangalore-9.
3. The Chief Superintendent,Central Telegraph Office,
Bangalore-1.
4, Sri.d}S.Padmarajaiah,Sn.C.G.S.C.,High Court Bldg,
Bangalore-1- :

\J
Subject:- Forwarding =1 copies oi the Crders passed by the
Central adminisirvative Tribuna!,Bangalcre.

Plesse find enclosaed herawith a copy of the ORDER/
STAY ORDER/INTERIM ORDER/, passed by this Tribunal in the above
meritioned application(s) on_3lst March,1994.
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CENTRAL ADMINISTRATIVE TRIBUNAL $BANGAL ORE BENCH

‘ APPL ICATION NOS. 653/1934, 654/1994,
. 655/1994 & 656/1994

THURSDAY, DATED THE THIRTYFIRST DAY OF MARCH, 1994

Mr. Justice P.K. Shyamsunder, Vice Chairman
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Mr. T.V. Rameanan, member (A)

1¢ Shri N. Anandaraj
Aged 40 years
45, 6th Cross, Vasanthanager
Bangalore - 560 052 eeseee Applicant in 0.A. No.
653/1994,

2, Shri E.N. Chandrashekarajizh |
Aged 47 years i
G-VI(6), Telecom Quarters :
kaval Byrasandra, Bangalores~560 032,, Applicant in 0.A. No.

. 654/1994 ,
3. Smt. Shanthi vijayakanth |
Aged 30 ysars X
Wo. Shri vijayakanth
27, 4th Cross, 2nd Stage
Ge Puram, Ulsoor i
Bangalore = 550 018 evence Applicant in 0.A. No,. '
655/1994 i
4, Shri D. Louis ;
Aged 40 years i
221, 7th Mein |
Munivenkatappa Garden E
Ulsoor, Bangalors-560 008 esesses Applicant in 0.A. NO. ;
656/1994 )

(By Dr. m.S. Negaraja, Advocatie)

Us.

' 1. The Chief Superintendent ‘ o
‘ Central Telegraph Office ‘ S

Bangalors.

2, The Dirsctor
Telascommunications
Bangalore Area, Bangalors-560 009,

3. uUnion of India represanted
by Secretsary to Govt.
Ministry of Communications
New Delhi, sesese ReSpondents in in 0.A,
Nos.653/1994,654/1934,
655/1994 and 655/1994.

 (By Shri M.S. Padmarajaiah, S5.C.G.5.C.)
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ws have heard him.

z, All these Lpplicatimns relate to elleged

l
misappropriation of} STD amounts collscted. we find that

s applications by directing the applicants

to exhaust the remedy of filing @ revision petition and if

they have not dongjso far, they will do so within 6 wesks

from the dats of rgceipt of a copy of this order and if that

is done, the depa Lment will dispose of ths same within 3 months

|

from the date of ‘Eceipt of such revision pstitions. In

the meanwhile, wefidirect the dspartment not to recover the

€ Kaezb>
amounts allegedlylgnuncia;ad by the applicants till ths

disposal of the rgvision petitions.

3. The applications ais dispose of accordingly at ths
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admission stage irsalf. No. costs, -
|
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(PoKo SHYAMSUNDER )
UICE CHAIRMAN
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